o
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0.A No.___11 1993

DATE OF DECISION_1361,93

M.K. Kesavan glayath Applicant (y/
L )
J Mr. MeReRajendran neir Advocate for the Applicant (A’(
' Versus

. £ ReMe3,CocChin Respondent (s)
~and another '

Mce K.V. Raja,ACGSC Advocate for the Respondent (s)

CORAM :

The Hon'ble Mr. Ne Dharmadan, Judjcial Member

Thé Hon'ble Mr. - Re Rangarajan, Ad_ministrativé Member

Whether Reporters of local papers may be allowed to see the Judgement?y?
To be ref%rred to the Reporter or not? AQ ) _

Whether their Lordships wish to see the fair copy of the Judgement?™™ .

To be circulated to all Benches of the Tribunal 2?0

PON=

JUDGEMENT

Mre No Dharmadan, Jydicial Member

The applicant is at preSent working: as sorting

Assistant in the RMS. Cochin, He ig‘aggrieVed by the refusal

of the regpondents to extend the benefit this Tribunals
judgment in TAK 132/87 and 0.A. 814/90 to him.

2e The applicant COmmenéed his service as Sorting

Assistapnt (RTP) in the year 1982. He was regularised as
Sorting Assistant on 30.5.90. .Till his regylarisation on
304590 he has worked in the departmgnt like a regular - .
employee. Byt he has not beep,Paid the wages at par with

regular employees. IR the meantime some Of the employees
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similarly situ2ted like the applicant approached the Tribunal
and filed Tak 132/87 for getting regular scale with ail
attendant benefits which Were givep to the regular employees.
This Tfibunal considered the aéplication and allowed the same.
The said decision was followed by the Trijbumal in O.A. 814/90
also. The applicant thefef@re submitted Anméxure-I Iepresen=-

tation dated 14.12.92 before the authoritjese The saigd

_representation has not so far been disPosed ofe«

3. At the time when the case was taken up for admission
learned counse] ﬁ@r respondents w’a’—s not in a position to
distingujish the case of the applicant. However, he.contended
that the applicant‘is not entitled to the benefit of the
earljer judgmente ’
4. | Having regard to the facts and circumstances of the _
Case, Qéare of the view that the appiiégtion can be disprosed
of at the admission stage'itself without Qaiting fér formal
reply from the resbondents- If the applicant is a1$§ similarly
situated like the appPlicants in the Original Applicgtiops
referred to apove, there is no legal justifigation to“deny

the benefit ﬁo the applic§nt alsoe. Hence, in thg ?aggs and
éircumstances Of the case, we admit the application and QisPOSe
of the same with direction to the second respondent to considen
the DepreSentation Sabmitted by the applicant>inftﬁé:light of
TAK 132/87 and O.A. 814/90 and aecide whether he is alsg
entitled to similarlbenefits. The decision éhall be taken

within a perjod of three months from'@e-daté of receiptrof
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. @ copY of this judgments
S The application i1s accordingly disposed of on the

above-:linege.

Ge There shall pbe no order as to coSts.
> > w} 1 .9%
(Ro Rangarajan) (No Uhaz:madan) .
Administrative Member Judiciz) Member
1341493
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